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BC Sarma, AAlVl;

In thiS' applicatlon the ap'plicant \“cOntends 'that “he hadj appeated
in the interview alongwith others for the post of EDDA at Sard|ha Rallway
Statlon»Colony in the;l\nldnapore Dlstrlct. The appllcant became successful

-~

’, o ‘T‘he a‘pplicant' further contends that the appomtment letter was sent
to him-~ by reglstered post. ‘Since the said registered Ietter was In;a “torh
condmon, the dellver7 marD(oeon) refused to deliver the same to him.

\ Accordmg to. the contentlon of the appllcant that unsuccessful candldates

' "'had resorted to agltatel_a_nd even -they had beatenv up the Inspector of -

' Eost Offices, Khar'agpur}'as a result of that,' the',Sardiha Station Colovn_yv

| Post Oftice \was not opened and 'the applicant did not get any opportunity:

- of belng ‘appointed as &-DDA in the sald post offlce. The 'appilican-t also

’ _ contends that a Branch Post ‘Office is gonng to be opened shortly and
vtherefore, he has prayed for. dlrectlon and commandmg the respondents( '
subordmates to open the proposed branch post office at Sardlha P\allway'

. ‘Station Colony in the l\/lldnaporc District and also issue appomtment letter -

-

. to him as per the selection held earlier,
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2. Mr. Kar, Id. counsel for the respondents, however, prays for time
to file a reply.

3. ' We have heard the Id. counsel "for both the parties, perusing
recofds and considered the: facts and circumstances of this case. The
applicant has raised a simple prayer regarding his abpointment and,
therefore, we are ‘of the view that the. application can be :jisposed of.
even adjourning it in order to enable the 'respo‘ndents to file a reply.
We have carefully considered the facts and circumstances of the case.
We find that the first prayer of the ap;i)li‘cant is" to issue direction upon
the respoﬁdents to open a Branch Post Office at Sardiha Station Colony.
But this Tribunal does not have any jurisdiction to issue such direction.
And the second brayer of the ‘applicantl is to issue appointment letter
to him by the respondents. We are o}f- the opinion that the applicaﬁt
has been selected for the post of EDDA in the Sardiha Station Colony
Post Office which was going to be opened by the Postal ‘Department.
But due to some agitation by the unsuccessful candidates the same does
not open. . However, we also find a Branch Post Office at Sardiha Railway
Station Colony is going to open shortly. Therefore, we direct the
respondents to consider the case of thé applicant -&L\/g;ving him
appoiqtment letter as contended.

4, “In the iigh_t of the observation, the application is disposed of

at thé stvage of admission hearing without passing any order. Plain copy

Of the order be handed over to the Id. counsel for both the parties.
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